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14.53 hrs.

RUBBER (AMENDMENT) BILL—
Contd.

MR.  DEPUTY-SPEAKER:  The
House will now take up further consi-
deration of the following metion moved
by Shri Shivraj V. Patil on the 13th
October, 1982, namely:—

“That the Bill further to amand the
Rubber Act 1947, ag passed by Rajya
Sabha be taken into consideration.”

The time allotted is two hours; the time
already taken is more than 30 minules;
the time left i one hour and 20 minutes.
Shrimati Suseela Gopalan,

SHRIMATI SUSEELA GOPALAN
(Alleppey): The rubber occupies am im-
portant place in the development of our
industry. Our requirement of rubber is
growing cvery year. Lakhg of workers
" and growers ares depending on thig indus-
try. So, any decision with regard to this
industry should be taken very cautiously.
The proposal of the Government is to
appoint a part-time Chairman to make
the full-time Chairman as part-time Chair-
man; and then appoint an Executive Di-
rector under him. 1 want to know how it
is going to help the industry, because so
many problems are there. The fall-time
Chairman with all the powers has to deal
with all these things. But now the Govern-
ment feels tha; there are people in the
private as well ag public sectors who have
so much knowledge about this industry.
Now if they have to utilise their service—
since the fulltime Chairman is not
available—the necessity of appointing a
part-time Chairman and the Executive
Director is felt by the Government. I
can understand the Government’s diffi-
culty when the decision wag taken. But
now the problem is otherwise solved.
Now there is no need for this Bill. This
is going to complicate matters, because
this part-time Chairman is going to dJele-
gate powers to the Executive Director.
He will not take any initiative on his own.
Most probably he will be an TAS Officer.
Naturally, he will not be happy to work
under thg Chairman, He will only say
that whatever is directed is done. The

Bill—Contd. 3.38

part-time Chairman has 101 other things
to do and he wil] not be able to deal
with these problems in the way in which
it should be dealt with. This move of
having a part-time Chairman and an
Executive Director is not going to help
the industry in any way. The industry
is facing so many problems. You know
about the requirements of rubber itself.
There ig a lot of cogtroversy going on.
The growers are saying the estimated
demand according to them ig 1.97 lakh
tonnes. The estimated  production, ac-
cording to the growers is 1.75 lakh
tonnes. The estimated demand by the
industry is 2.1 lakh tonnes, but
the estimated  production by the
industry is 1.55 lakh tonnes. Accord-
ing. to the growers, again, 30,000 tonnes
only is to be imported from outside,
But according ta the industrialists the
demand is for 65,000 tonnes, That is
admitted by the Rubber Board. The
Rubber Board says that the demand is
1.97 lakh tonneg and the production is
1.62 lakh tomnes. The requirement,
according to their calculation is 35,000
tonnes. But anyhow, the Directorate
General of Technical Development offi-
cially estimated it as 45000 tonnes.
Already you have given permission to
import 32,500 and odd tonnes by Sep-
tember and that has come to the market.
What ig the real situation in the country?
What I understand from the growers is
that the price has gone down to Rs. 11.

SHRI GEORGE JOSEPH MUNDAC-
KAL (Muvattapuzha): Tt is even less
than that.

14.59 hrs.

[SHRI S. M. KRISHNA in the Chair]

SHRIMATI SUSEELA GOPALAN:
From the papers which we receive it is
Rs. 11. It might be much lower. When
you import, the price of the imported
rubber is going up to about Rs. 13 or
Rs. 14 per kilo. Much valuable foreign
exchange ig being spent by the countlry
and the commodity is being sold ai a
higher price. That is the situation today.
No ‘doubt, sometimes jmportg have 10 be
allowed. But it should be done in a
phased manner, The growers are saying
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that the S.T.C. has im ported  the
quota for June, July and August
together. That is why the prices have gone
down so much, But the industrialists want
it according to their whims and fancies.
You are importing rubber according to the
demand of the industrialist. But one thou-
sand tonnes of rubber is produced every
day in Kerala at present. Out of that, only
200 tonnes is lifted. The rest remains un-
sold. What is the necessity of importing
rubber in so much quantity when our pro-
duction is so high? This is the attitude of
the Government of India in everything.

15 hrs,

With regard of coconut, whenever the
production of coconut goes up, you will
import coconut oil and copra. With the
result, suddenly the prices go down. Like-
wise, when the production of rubber goes
up, at that particular moment, you are im-
porting rubber. If there is much demand,
we can understand it. Even then the import
should be in a phased manner accordinz
to the requirement.

About the demand, growers are saying
one thing, Rubber Board is saying some
other thing and the industry is demanding
something else. Why do you not appoint
a committee consisting of techinical experts
to find out the actual requirement of rub-
ber? The growers are saying that the in-
dustrialists give their demand according to
their installed capacity, which is never
utilised. Who is going to estimate all this?
How are you going to find out the actual
requirement? You should import rubber in
a very cautious manner; otherwise, you
will ruim the rubber industry. You are rui-
ning lakhs and lakhs of workers and gro-
wers, who are solely depending upon this
industry. How are you going to solve the
problem?

According to the calculations made by
the Government of India by 1990, 1.76
thousand tonnes of rubber will have to be
imported. Why not we take steps Lo step up
the production. The productivity in our
country is very low? This productivity can
be increased from the present 600 kg. to
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800 kg. per hectare. In other countries, they
are getting a production of 1500 kg. per
hectare. Most of the growers are small
growers. You have to give them more in-
centive to increase production. If they find
that it is not remunerative to cultivate rub-
ber, they will go in for other cultivation.
If you want to save the valuable foreign
exchange, you have to give more incentives
to the small growers. You can give them
inputs like fertilisers -and insecticides & at
reduced rates. The rubber plantations are
affected by a certain disease, which is wid2-
sprend. Why can’t aerial spraying be done
by the Rubber Board? When the apple
trees were affected by a certain disease
Kashmir, aerial spraying was done free of
charge. Why do you not do it in the case
of rubber plantations? A helicopter can
beé bought by the Rubber Board and aerial
spraying can be done, because the disease
is a widespread one and is beyond the
capacity of the grower.

Even this year, within four months, the
production of rubber has gone up by 6000
tonnes. These are the statistics given by
the growers. And more plantations are co-
ming up for cropping. Naturally the produc-
tion will go up. If you give more incentives,
our production will go up further. Also
States like Tripura, Karnataka and Goa,
where rubber plantations can be producad,
should be encouraged to cultivate rubber
plantations. So, steps should be taken to
cultivate more rubber * in our country. 1
understand that there is a mew variety of
plant which is grown in the Maxican desert.
That cam also be tried in our country.
That should be developed. But, instead of
increasing our own production, by giving
various types of incentives to the cultiva-
tors, you are _planning to increass the
imports. In fact, vou are making calcu-
Jations as to how much you will have to
import in the future years instead of find-
ing out ways and means to step up pro-
duction. You have imported the quantity
planned for import in Jume, July and
August together, because the industrialists
in the country wanted it.

Mecrely appointing a part-time Chairman
or Executive Director is mot going (0 help
you. That will only complicate matters, and
that is why we are opposing it. The remedy
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lies in giving more help and assistance to
the existing growers and extending cultiva-
tion to otheér areas where it is possible.
Attempts should also be made to increase
productivity, These are some of the ways
‘in which we can increase the production
of rubber.

"~ Whenever big industrialists make some
demand, immediately Government acts oD
it, Buy when some reasonable demands
are made by the workers, are you serious
about implementing them? For example,
the workers of Calcutta have been demamd-
ing the nationalisation of INCHEK and
National Rubber. Why can’t you do that?
I understand that the Finance Ministry
has approved it. It is the Industries Minis-
try, which is standing in the way. When
the workers are making this demand for
the last so many years, why not conceds
that demand? Why do you drag your
feet? ‘At the same time, whenever any
demand comes from the industrialists, the
Government acts immediately. This is the
attitude of the Government. If these two
units are takem over by the Government,
the workers have promised to give their
full co-operation for the efficient running
‘of those units. Therefore, you should na-
tionalise those factories without any further
“delay.

Let the rubber growers be given more
incentives, You have to pay attention to
the welfare measures for the workers, They
are now being paid very low wages. The
Minimum Wages Act is not being imple-
mented in respect of these workers. You
have to increase their wages. Some other
welfare measures should also be adopted
for them. If you do all these things, the
workers will co-operate with you, the pro-
duction will increase and there will be no
necessity to import rubber from abroad. 1
will conclude by saying that vou will have
to change your policy basically im the bes
interests of the cultivators, which will also
be in the best interests of the country.

PROF. P. J, KURIEN (Mavelikara):
Since hon. Member, Shrimati Suseela Go-
palan has referred to many of the relevant
points, 1 will not repeat them. In fact, the
object of this Bill is to change the full-
time Chairman into a part-time Chairman.
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I know the reason and, Sir, you also know
it. In fact, T am not very much concerned
‘whether it is a full-time Chairman or part-
time Chairman; you can have whatever
you like.

My objection is to the basic policy of
the Government towards growers. I feel
that the policy of the Government is detri-
mental not only to the growers but also
to the national interest itself. This is so
not only with regard to rubber, but alsc
with regard to all cash crops which we
are importing or exporting.

Whenever there is a demand from the
side of industry for the import of rubber,
immediately Government tnkes a decision
to import the quantity required by’ the
industrialists. That has been the history.
I have nothing against industrialists. But 1
would tell you one thing,.

AN HON. MEMBER: Why?

PROF. P, J. KURIEN: 1 have nothing
against anybody. Why should I be agains*
anybody? But what I mean to say is thit
when we are able to cultivate and produce
a commodity in the country, why should
we encourage its imports? One-third of the
total land of Kerala is suitable for rubber
cultivation of which thousands of hectares
ere used not for rubber cultivation but
for tapioca cultivation. If the Government
had pursued a correct policy, rubber pro-
duction in all these years would have been
doubled compared {0 what it is today and
we would have been able to export rubber.
Why are we not able to do so? Whenever
the price of rubber becomes remunerative.
the industrialists will pressurise the Gov-
ernment and the Government will succumt
to their pressure and import rubber
Then suddenly the price of rubber will
fall amd immediately the growers lose in-
terest and there is a decline in production
So, never in this country the rubber gro-
wers and those who are interested in star-
ting rubber plantations were having the
confidence that they can proceed with rub
ber cultivation and rubber cuitivation wil
be ultimately economically viable. The
Government is not able to give them thi
confidence that rubber cultivation will bx
economically viable. That i5 the only reaso:
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why we are still in meed of importing
rubber. This is a wrong policy pursued in
the country of Mahatmaji. We are speaking
of self-reliance, but we have no long-term
policy for self-reliance. "Why don’t you
hink on these lines that if a commodity
can be produced in this country by giving
encouragement, even if there is shortage of
that commodity face that shortage, increase
the production and let us be self-reliant?
Now, what are you doing? You make a
stop-gap arrangement. What happened re-
cently? The price of natural rubber was
Rs. 15 per kilo (literruptions). Yes, it
was Rs. 18 per kilo. The Rubber Board
itself had calculated the cost of production
of one kilo-of natural rubber and shown
it as Rs. 14 per kilo. That is the calcula-
tion by the Rubber Board. I have read it
in some documents. Now what happened?
30,000 tonnes of rubber have been impor-
ted, the price of rubber has fallen from
Rs. 14 a kilo to Rs. 11 a kilo. For every
Kg. the cultivator has to lose Rs. 3. Why
this price has fallen when 30,000 tonmes
of rubber is imported? It is very simple
to understand. Firstly, your calculation of
the gap between the production and re-
quirement is not on a sound basis or not
objective. In Kerala alone I know there are
thousands of hectares of rubber estates
which have not registered with the Rubber
Board and the production is calculated only
on the basis of the land registered with
the Rubber Board for rubber cultivation.
So, your figure of the total production in
the country is actually less than the figure
of actual production in the country. Se-
condly, how do you calculate the requirc-
ments?

SHRI E. BALANADAN (Mukunda-
puram) : They are calculating imports only.

PROF. P. J. KURIEN: Again, for total
requirement in the country you presume
that every factory has full capacity utilisa-
tion, but due to 'power failure or power-
cuts or even strike and other conmstraints
in the industry, it cannot have the full
capacity ‘production. So, on the one side
requirement is inflated and on the other
side ‘production is 'deflated. Who is doing
it? I say it is ‘bureaucracy—whether /it . is
8.T'C. or other people. They are showing
this ‘wrong inflated requirement and de-
flated production. They are  showing

-

A
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gap of 30,000 to 40,000 tonnes. If there
is a gap of 40,000 tonnes according to qal
culation how can the price fall from
Rs. 15 to Rs. 11/- I have one request to
make. Before you arrive at the require-
ment, you should consult the Rubber Board
and the representative of the Rubber
Growers. You are consulting the indus-
try. I have no objection to it. But in ad-
dition to industry you must consult the
Rubber Board and the representatives of
the growers too before importing.

1 have to make another point—how to
get rid of the presemt crisis? I understand,
even now people have started cutting down
rubber trees. This has been happening
every time. When price is stable, there
will be import and some people will shift
from rubber to other crop and some will
cut down the trees. This has been happen-
sng in Keralaand even in my Constituency.
You must take some steps to prevemt it.
If the production is further decreased, we
will have to make more imports at the
expense of valuable foreign exchange.
So, production at mo rate should decrease.
My suggestion is, as I understand, Kerala
State Rubber Cooperative Marketing Fede-
ration have approached the Government
and the Rubber Board that they would
buy rubber at Rs. 14/- per kg. If they

are given interest free lozn. You can
provide that loan from the pool fund
of Rubber Board. They are having

Rs. 20 crores as pool fund which is
not utilised. Till last year this fund was
utilisey for spraying. Last year spraying
was also stopped. Actually it had been
stopped dor the last three years. So, this

'money has accumulated there. The money

is about Rs. 20 crores. To give interest
free -loan to Kerala State Rubber Co-opera-
tive Marketing Federation, the Kerala
State Government, will stand guarantee. [
would request you to give a loan of Rs, 10
crores to the Kerala State Co-operative

‘Marketing Federation so that they will en-

ter the market and purchase rubber at
Rs. 14/- per kg. Such a step wiil save the
present situation. If in any way you find
that 'this is not feasible, I would request

-you that you entrust it:to the Rubber Board

to purchase this rubber at a higher rate. [n
addition whatever import .is pending ;that
should ‘be cancelled fortwith. All -pending
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orders for import should be cancelled
Whatéver you intend to import hereafter
should be done after consultation with all
interests. 1 do not want tQ speak more: But
1 want to give you warning. If you pursue
this short term policy, that is detrimental
to the whole nation. Production will not
increase. There is a vast area which can
be cultivated for rubber. But those areas
are not tapped yet. The reason is, pou are
not assuring & viable and economic price
to farmers. You assure that the price will
be Rs. 15/- per kg. for the next five years.
I can tell you Kerala alone will give you
treble in the production—S5 lakh tonnes of
rubber within 10 years. If you declare like
that, you will be able to export rubber
instead of importing. That is what is to be
done in the country of Mahatma Gandhi
and by those who are claiming to be fol-
lowers of Mahatma.,

-

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): T do not want
to say many words about the Bill because
already the issue has been elaborated here
by Shrimati Suseela Gopalan and Prof.
Kurien, and Mr. George Joseph Mundac-
kal is there to speak. He is an expert in
the subject.

Mr. Kurien has pointed out that he
knows why this amo>ndment has been
brought about. But in his present politi-
cal position, he has not explained as to
why this has been brought, This has been
brought with a political motive because
some leader of the Congress-I in Kerala
has been sclected by the Ceniral Party
Circle to be the Chairman of the Rubber
Board. He does not want to become a
full-time chairman becausc he may be
deprived of his political office. But he is
ready to become a part-time Chairman.
So, only to suit him, the amendment has
been brought forward here.
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AN HON. MEMBER: He is a part-
time Congressman,

SHRI A. NEELALOHITHADASAN
NADAR: Now, he wants to be in the
part-time job of Rubber Board. No doubt,
he is a part-time Congressman. This is
the reason—political motivation—for which
the amendment has been brought forward
here. (Interruptions). 1 am not going to
pame the person, here. Even, we know
much earlier the new Governor of Kerula
who is coming. That is our intelligence
working against them,

MR. CHAIRMAN: Don’t be provoked.

SHRi A. NEELALOHITHADASAN
NADAR: 1 am not provoked. 1 am
speaking like this,

Now the policy regarding rubber is be-
ing dictated by the big industrialists. 1
am told by some friends who are connect-
ed with the rubber growers and who are
looking after their industries—even the
Minister can look into this statemerni—
that most of the family members of the
highes( officials of the Ministry of (om-
merce are employed in the industrics of
big rubbar industrialists. So, they uare
dictating the policy. Similarly, they are
trying to influence even the S.T.C. regard-
ing the import of rubber.

In the original Act, that is, the Rubber
Act of 1947, Section (3) says:

“It shall also be the duty of the
Board—

(a) 1o advise the Central Govern
ment on all matters relating to th
development of the rubber industry
including the import and export o

rubber”,



247 Rubber (Amendment)

[Shri A. Neelalohithadasan Nadar]

Similarly section 8B says: ’

“Before taking any action touching
the affairs of the Board under this-Act,
the Central Government shall ordinarily
consult the Board”

May I ask whether any import of rubber
has been done with the concurrence of the
Rubber Board or on the recommendations
or approval of the Rubber Board. As I
have pointed out the other day when I
was speaking on the LM.F. (Amendment)
Bill, ‘even the Finance Minister of Kerala
has stated in his speech at Quilon that
they are going to agitate against the im-
port of rubber. It is some other Minis-
ter, the Revenuz Minister. I do not know
whether the Chief Minister has also issued
the statement. So, this issue should be
seriously taken note of.

Similarly, I am told that thers is somc
lobbying going on. Because the STC is
doing the import of rubber, the industrial-
ists are forced to please some official in
the Ministry and other people. So, the
big business houses and multinationals are
trying to have complete import of rubber
in their hands. They are lobbying for
that, Because of the changes in the in-
dustria] policies and programmes of thc
Government of India and because of the
recent speech of the Finance Minister in
the United States and other things I am
afraid, even this may be conceded to by
the Government. So, the national and in-
ternational conspiracy is going on against
the rubber growers and our agricultural
economy to adopt their policy which may
suit the big business houses and multina-
tionals in this respect.

Many other things have been pointed
out by hon. members. The price of rub-
ber which was Rs. 16 per kg. has now fal-
len to Rs. 10.50 per k.g. I request the
Government to sort out some concrete
programme to encourage small growers in
the rubber industry. There are big grow-
ers and small growers of rubber., The
small growers should be encouraged be-
cause they are completely dependent on
‘he rubleer plantations for their livelihood.
The big growers may be having some other
ivenues of income also. So, T would re-
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quest the Government ‘to fix some limit
for rubber plantations so that small gro-
wers are encouraged. There Sshould be
some: limit fixed for rubber plantations.
Such an amendment should be brought
about under the land reforms. Already,
the land reforms have taken place
Kerala. But the rubber plantations are
not included. I would request the Govern-
ment ‘of India to use their good offices to
have rubber plantations also included in
the Land Reforms Act. ]

With these words, I conclude.

st @t gro Vg (FHegR): awmfa
S, @ wiufaaw, 1947 & swEeHi
F FAATC WX AT FT AT gl @ |
T TVl aF 9 oGaedr Wl ¢ AW
BT GURTE WL A F I W0
frafee awh @ § #IX S8y Jwwda
5 71€ o Ud W g @I 9 Wi
qfsera: &7 9T wTHT g1 AT 9T | 57
¥z g1 q) st ar & et
fam & & | dfFm Saow g
ETEHT T &7 |

uF TG GUEA F I GHTT &I
yg Wwey g % u@ quiTias JgaEH
F A W@ FAE TEH IGTHA AT
faf st @ 9 WX S 1 ezA
AUTHT G WA @gral & g ow
gNiHfer  IrET o g A
9L SEcs F fRwee st
FT FX | TG ATT GHA A 7€ AT {6 A
WE JAW TE GHG G A Wl
¥ T @Y, e T W e,
gR MTaTa q% fAMe & @ § ot guw
qre ITEH AT F7 AT ATT0FGT
7T A% |

g ZIEW WWAA &1 2000 ¥
2250 &% dg4 fEar sm@ar 9t 1 ww
g 2TEW [T &1 T qad {&ar
WOAT WX U EfeT  TEST 7
ST 7% 92 grht SEw fau fEsar
gfafaa a7 s aet ? fom o feaw
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60—1 # &g KT FT WE, IH @T
STEFU FHTHTAC F7 sgaeaqy § | IW F
qvETe faqd Fe 8 WX eu-2 W
T awedr F faafe o wwTe S
& S §94-TRT 9T Az grer feu g
frae &7 arer &3 | T v ¥ uE
TE TE T A AR uwnwfea
T i feafe & aw www §

G ;T

ST gATL TSI §TEE T g,
et ¢ o wg w18 arfafesa ata o
WG9S 43 99T gf @ad( g & ST qTew
qref T HAT a7 Weu g A AU 1]
&I 3G HIT TH FTH F7 97 8§ | gAfAT
& gwawgs &1 favrg ®3arg )

T FT ET ITNT TH GHY The
wfafaw g | oar ¢ frgw @T &
JAERT ¥ g T AR AT 7GI @ @
g dfw TEF AMWT 9 gH  SATeT
fraffa & =aifs 1980-81 & wgi
AT AT §Qq 9250 9 9T, 98
1982-83 # FOF 30,35 gITT A
WS g9 AMAIT A TTRE | T9aQ
T g H O T A W AfaF @
HAT FA A ATRE

1980-81 ¥ AT Igi @3 &
JEATEA SgT 1 0@ 53 AT T AT
T3 1981—-82 H H&H 1 AT 52
g 2 g mar | 4 fAaew g 5
fafre st FgRT g W F @e
F ICNET Ft FJgET TGT H AT
R HF 79T graT F1fgu |

TTH I AHETTT SAT &I T 8§
UF Al a995: A% G3T FEE UTH
WYSFAT STIZT | TAT ST FGTH FT FT
&< fF g @i &1 @T JaTlEw &
W, ST% FiAT 741 AT & ! 47

FEE UTH  NIeF99 OFF g7 & ¢ AT

- FETeT wfaw AgA A E ?

gk wifagt § @@ & @
I FHT FT A 16, 17 TITC § AL
faeet ¥ 18, 19 % & AT wratfaT @
FFIWG 8 TAT |

X FIE T Aea9q SOI&l g
a1 S9H  #fUF U & T FEE AE
NTSFUT &I HTAT FTHT ATMEY HIT &9
TATGT & FIOT & qT SCqIEA HT
FETAT SITAT F1{gU | W@E & Ieq1aw g+
& AT TUd gl ahd ¢ | TF ar amama |
THET 8Ha dgEl  Wg HIT gue -
AU i T | 9@ AAEA FGH
AT g, SO A A & 9T g—
ZfewAe-ufat | g <. T & f&
fewe-ufaT & gawe gem #1 foafg
JIROT GIRE TF  GgT TR g |
fewmer it &, S &=, affe-
ATg WX FAtew wife 1 ATT-IfenTar-
ufar & gwrgde A1 dfg F@
M TfGgaT TFATaTS) F7 HaRT FE
WY AN & g Sa%d cgE
1 HIeET Fr ST gy, foww
@I FT IJATGS a8 & | 1979
T GRTHT §CHIT § TF ~g-oife-
afsmdrw fasey @ o SEEr
o fFar wm oan, @ s @
395 qawd § w16 gfg g v

J-=rrieT & daw H Qa1 wgg™
ffar s & 7 TmE g of
TWGE FH g | WIATE A1 U FAT
W Sfawe gaws ¥ a1 a@ra-ane
gid 2¥eqe §a ¥ gfgad oaifew
T TIA §, FARF EETY  qmE 50
g9 g¥24¥ & UAT g, War 9%
g U-ifer a1 wqwEEar § o\
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W OFW ¥ FO9 44 TR GR
e § AR 70 WS 9gd &
BlZ Jea% § | gwlqg S8 fadg
IO B WA § 1 W wWid-
for @ oF frd wv e § WK
AT & §ug goer  gfaal 63
st ¥, wafy gg A e
Wk wdxfer ¥ o oo 2
g & a9 3 faw w®y -
et & g0 feswa fear omar
I o goRIT afeqst [ @
af G wegw g g 5 oag
qfea®t w7 a3 &
W ¥ ag afeadt A @ o <@
e 1 ¥ Aafm Wi ot ¥ frdew
ot e 20 gfed @ o e
AR T % foswrd & exawqp
gt wfen W AT &1 gy
qEq B

WE wfaw & S oagd g
g F oEd 70 FmEr e
STTEE § | AR GTHEIA gEraAT &
WEi< 98 NR¥feT  #x geEn
§ wEgEar faedt  afey frad fe
W[ A A ¥ ogER @ o§F
AR IAF WY IJARH & e
Fad faw a@%

T WS’ F Iy O oAy AT
HiE FLT g |

SHRI 'GEORGE JOSEPH MUN-
DACKAL (Muvattupuzha): I am first of
all supporting the Rubber (Amendment)
Bill. But I may point out the difficul-
ties faced by the small growers of rub-
ber. T am representing a constituency
which is producing the maximum rubber
in India. 90 per cent of the rubber gro-
wers arv poor and marginal cultivators.
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An estate means a big rubber grower,
Only a few hundred rubber estates are
existing. Nearly 90 per cent of the rub-
ber cultivators own 1 acre or 2 acres or
3 acres and they are just workmg in
the fields and are earning like the daily
labour. I request the Minister to show
some sympathy to the poor and margi-
nal cultivators because my constitugncy
has the maximum of rubber plaatations
in the country.

The first thing is that rubber was sell-
ing at Rs. 16 a kg because rubber pro-
duction in India is far less. Now the
Rubber Board has taken up a scheme
for replanting as well as new planting
and is giving enough subsidy. For the
last 2 years so many farmers have taken
to rubber planting on a large scale. But
by seeing that the price of rubber has
come down to Rs. 10.50 from Rs, 16
who is going to plant rubber? It is not
a short-term  cultivation. It is a long-
term cultivation. We have to wait for 6
to 9 years to get the income. In the
north if you are cultivating wheat and
if the price is not good, they will take
to paddy and if paddy is not getting a
good price, they will take up ground-
nut cultivation. Like  that they can
change the crop. But that is .not possi-
ble in the case of rubber and coconut—
all these are long-term cultivation and
it takes 7 to 9 years to get the .income.
Who is going to take the risk and
who is gojng to invest large amount of
money on these plantations?

In calculating the cost of rubber pro-
duction, we have to calculate the cost
of the land. If somebody invests mo-
ney, he must at least get 8 to 10 per
cent return on that. You must consi-
der all these things. What happens now
is that rubber was imported in the month
of September which was the peakest
period for rubber production in India, In
the peak production time, imported rub-
ber is distributed., Now, nobody is there
to purchase the Indian rubber. It camnot
be stored for more than six months as
otherwise it will be Spoiled. Its elasticity
will be lost. So, my request to the Mi-
nister is to find out a remedy to save the
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one and a half lakhs cultivators on whom
depend nearly three to four lakhs of wor-
kers in this industry. We are of course
paying them the minimum wages as per
the Factories and Minimum Wages Acts.
Labour charges are the maximum in
Kerala. I request the Minister to make
use of the Rubber Pool Fund. As Prof.
Kurien said, more than Rs. 20 crores are
there in this Fund. You have to invest
that money either through the marketing
federation or through Rubber Board or
through the STC, Purchase of the surplus
rubber must be made from the market
and that should be stored for consump-
tion in the lean months, The point is
that the purchased rubber should be dis-
tributed in the lean months to the factory
owners. What happens now is that fac-
tory owners say they require more rub-
ber. Rubber plantation is going on. But
in onc state there may be a power cut
and in another State there may be a lock-
out or strike. Tn the meantime rubber
production may be going up. Before In-
dependence, for example, it was 50,000
tonnes only. Now it has gone up to more
than one and a half lakh tonnes. When
plantation for production of rubber has
gone up like that, I would request the
Minister to give bonus to Rubber Board
Staff. Why can’t you give bonus to the
staff of the Rubber Board like Coffee
Board? 1If you give them bonus, they will
surely cooperate with you. We lose a lot
of foreign exchange. We can save that,
As Prof. Kurien said, we can also export
rubber in the near future. Tf only we
assure a fair price for the rubber, in the
next few years, there will be more and
more of rubber plantations. The Rubber
Board is encouraging the new rubber
plantations scheme and, as a result, more
rubber plantations are increasing fast.

Phythathora disease is there. About
three years back they had stopped paying
the subsidy for spraying. Subsidy should
be given to the small growers. Large gro-
werg are not eligible for the subsidy for
spraying. 1 request the Minister to con-
tinue the subsidy scheme. Rubber is to be
released from the buffer stocks only in
the Jean months, ~What happens now
Is that imported rubber is sold in the

month of September which is the peakest
production season. That is why the trou-
ble has come. The poor people are
struggling for their existence by disposing
of their rubber at lowest price. This is
not a commodity which can be stocked
long. 1 request the Minister to rush to
the market to save the poor and marginal
cultivators. I do not want to disturb
the factories. The excise duty on lorry
tyres and rubber products is very heavy.
I request the Minister to use his influence
to reduce this duty so that the rubber
products can come into the market. Very
cheap rubber is a foreign exchange saving
commaodity. If the production is less we
are losing heavily this foreign exchange
by importing rubber,

T request the Minister to rush to the
market and purchase the surplug rubbey
to save the poor cultivators,

W

g werem form wgrae & At g,
g usg & § o wwn g ) wE A
Tgd "I H UF HEl-IE8 gu d—
oY AT MBT  AWET, SHEI FAT
“Frz megur’ @ gd ¥ AT a9 uvE
ZI% Zedie | AT gw|E Hwer S
¥ oow qu @ waq o fawre
fear B wR A wAT &9 8, 99w
frr WF avIw dawE @ faar g

e 3@ 2w W feam 9@ 48
SATT F @dr ST & AT AT,
qrEe, AT, TF A1 WL & G
FTOT g 1 Afa g, & agEr
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fear oo &t § wWev A GO w6
a3 q ST g%d g AIX THHT IATaA
g A UgE I 9Fd & | "ew
3 T qA oar wwar g fe o wiww
q We ®) @ "IT 9% GHdl g
AR Y W AT ATV g gEHaT § |

AT e ¥ @@ a1 fo § wam
gHY AAT AN ATEAr | Har  AgEd
1 A gget T ANST gAY A AN
Iifgd | St w=E HIIHT g A1 THI-
FT TAGIE § SR WA [ ITZA
AT FG7 9@ q &S JIES &
fodrg o=@ g1 ¥ & TFaT §, 9
¥ Aqg o @=wdr §

§gg Y =wgar § fr o frami
1 gafget faadr =nfer #tx @&
gfafafa ft w@s a1 ax grararfgy |
g g @al § &A@ & ara Sl
AIgE g, I TS F IARA FQ
F ITFr wfafafg st W@e a1 @<
grar  =rfgy

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, enough has been said by
the hon. Members on the Rubber (Am-
endment) Bill, 1982. I support the idea
expressed by Shrimati Suseela Gopalan.
In this connection, I have only to say
that taking advantage of the discussion
on Rubber Board, through the Commerce
Minister, I request the Minister for In-
dustry to nationalise the National Rub-
ber Company which has already been
taken over by the Government. It is no
use wasting money on that after it is
taken over and keeping it in that way for
a long (ime. So also, the Incheck Tyre
Company should also be nationalised.
That is my request,
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Mt A == Ten (qrEr)
gumfa wgea, ¥ wer g
AT g & R qF qian T qqE
feor & \ & gamar § fF oo
e fow ® 9g femr gewm at
AOHT TS A FEr 1 /A
g A o g 5w a9
T AW FT IeW T & | HERA
@@ wgfa a7 w & afeal # fr
gfag &/ Y s W OE, SER
AMTX 9% 9w Hqged faq @ &%
g # #T I g | feumr gt &%
ITFI GraAT At =GTigd | WeHe WH
Aewaey § ag faar gur @

“The Rubber Act, 1947, provides
for the development of the rubber in-
dustry. Section 4 of the Act gives the
constitution of the Rubber Board. By
virtue of the provisions of clause (@)
of sub-section (3) of section 4, a whole-
time officer is appointed as Chairman

of the Board by the Central Govern-
ment”,

Fg & F FLATT MY E T 7 T@ede
U AESFed T A9 & A
g faar § :

“the Chairman is to be appointed by
the Government ™

There is no question of part-time or full
time. He is simply to be appointed. 1t says
that the Officer is being appointed Secction
4 sub-clause (3) (a) does not Say about
any officer. Now what arq the reasons for
appointing the Director-General?

Tafey aAm@T ST fF 9" gl
FT G4l HX dg AT | TH HW
TEiffed T SCd WE F1S
oT @ AT g9 & g9l A a3
ST | FE WTOET B (IR
ARREH g | TW W &g T § -

“According to the present scale of
pay which is Rs. 2000-2250, the ex-

penditure on account of his pay and
allowances as Executive Director shall
be approximately be Rs. 40,000 per

annum”, ‘

Hd A FAred w1 FAfatheed §
initgfea smdwe | feafad
qqIse FET ATRA § | AR TNFE
FT FL ET g ¢ UMY JFOH |G ¢

Consultation with the Board:

“Before taking any action touching
the affairs of the Board under this Act,
the Central Government shall ordinarily
consult the Board.” )

(Interruptions)

qE FT 46T d5F g8 § W 0F
a ot A ¥ FFr g & gmw I
WA ¥ 3% AE 99 W og !
a7 THF WG SE T FH AR B
w® § AR goR fawa & fa@ ug
FEQ 2 ? o A AT NEE €
T oy fear @ O IEW IWWEA
gr, = unggfea sradex g
gy 7

[MR., DEPUTY-SPEAKER in the Chair]

15.56 hrs.

Then, please see to the constitution of
the Board. It is mentioned in the Act
apart from others that the Board  shall
consist of:

“...three members of Parliament of
whom two shall be elected by the
House of the People and one by the
Council of States. ..

...ten members to be nominated by
the Central Government, of whom two
shall represent the manufacturers and
four laboures. ..

....eight members to represent the
State of Kerala, six of whom shall be
persons representing the rubber pro-
ducing interests, three of such six be-
ing persons representing the small gro-
wers.”

MR. DEPUTY-SPEAKER: Please con-

<lude now,
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SHRI MOOL CHAND DAGA: Many"

_hon. Members have spoken on so many
points, which may not be that relevant.
But when I am speaking on this Bill and
confining myself to the Bill, you want
me to conclude,

AN. HON. MEMBER: Please allow
him to continue.

PROF. MADHU DANDAVATE (Ra-
japur): He is a goal keeper who goals
from that side. Please allow him....
(Interruptions).

SHRI MOOIL CHAND DAGA: There
are 25 members of the Board and forty-
six siftings have taken place in one year.

uF T WY v ag faorg famr @
o fFdy ¥ Jew o @ f5 @
N FEUAE SF T oW W R
Wk A€ #r a7 @< fawg F foOd
UF A0 HAFGT H AT g !

Already there are two officers. What
will be the functions of those officers?
One is the Rubber Production Commissio-
ner and the other is the Secretary. The
Act says:

“The Central Governmeng shall ap-
point a Rubber Production Commissio-
ner to exercise such powe;ls and per-
form such duties under the direction of

the Board as may be prescribed.”

What are the—functions of th¢ Rubber
Production Commissioner? Rubber Pro-
duction Commissioner is there, Secrctary
is there and you want a new man. For
what purpose? What are the qualifica-
tions of that person?

MR. DEPUTY-SPEAKER: How much
more time do you require?

B o
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SHRI MOOL CHAND DAGA: Ten
minutes,

16 hrs.

MR. DEPUTY-SPEAKER: Mr. Daga,
if you can hclp it is possible. The Mi-
nister wants only ten minutes to reply.

SHRI MOOL CHAND DAGA: After-
all, when 1 am talking on the Bill, how
will it be possible?

MR. DEPUTY-SPEAKER: Mr. Daga,
the Minister says that all the points
which you are going to raise, he Knows
them.

SHRI MOOL CHAND DAGA: Sir, he
can understand anything. That [ know.
But what 1 am putting, let me just say.
Give me time now or else 1 am prepared
to finish it tomorrow, There is no harm.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): Sir, kindly let him finish today,

MR. DEPUTY-SPEAKER: He wants
it to be continued tomorrow. Mr, Daga,
I will give you some¢ other chance. Let
us complete this Bill

SHRI MOOL CHAND DAGA: 1 don't
require chance. T have my own way of
dealing with  things. I  don’t require
chance.

MR. DEPUTY-SPEAKER: All right,
we will continue tomorrow. Only if the
House agrees, I would ask the Minister
to reply. There is no question of ma-
jority or minority in this, T will ask the
consent of the House and if the House
agrees wec will ask the Minister to reply.
The Minister says he will take ten minu-
tes, then we will take up the Bill
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Bill
SHRI NATHU RAM MIRDHA (Na-
gaur): We don’t agree. What is  the

hurry?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): Sir, this is a very
. simple Bil— For three days we have been
sitting here. There is no hurry, but 1
shall have some other work in some other
House. That is my difficulty.

SHRT NATHU RAM MIRDHA: W
can take this up tomorrow or day after

tomorrow. What is the hurry?

MR. DEPUTY-SPEAKER: Agreed.
Mr, Daga is supposed to have concluded
his speech. The Minister will reply the

next day.

SHRI MOOL CHAND DAGA: No,
1 have not concluded my speech.

MR. DEPUTY-SPEAKER: You will

reply the next day. Discussion on this is

" over.

SHRI MOOL CHAND DAGA: No,
I will be speaking on the Bill. T have
not concluded my speech.

MR. DEPUTY-SPEAKER: How long
will you take?

SHRI MOOL CHAND DAGA: 1 will

take seven or eight minutes tomorrow.

MR, DEPUTY-SPEAKER: All right
five minutes have been granted. Tomor-

row you can continue.

m———_

16.03 hrs

-

DISCUSSION ON FLOOD AND
DROUGHT SITUATION IN
VARIOUS PARTS OF
THE COUNTRY

MR. DEPUTY-SPEAKER: Now dis-
cussion under Rule 193. Shri Harikesh
Bahadur will raise a discussion on the
statements made by the Minister of Irri-
gation and Minister of Agriculture and
Rural Development in the House on 4th
October, 1982 regarding flood and dro-
ught situation in various parts of  the
country and the steps taken by Govern-
ment in that behalf.
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